
FORM-A [PUELTG ANNOUNGEMEN l l

lunder Regulatron 6 ol me Insolvency ano EanKruplcy 6oaro oT Inola (lnsolvency
Resolution Process for Corporate Persons) Regulations, 20161

FOR THE ATTENTION OF THE CREDITORS OF
..M/S GUPTA ENERGY PRIVATE LIMITED.''

RELEVANT PARTIGULARS
NAME OF CORPORAIE IJEts IOI( Gupta Energy Pnvale Lrm|teo

z. I JAIE OF INC;ORPUKAI IUN UF
CORPORATE DEBTOR

JU.1U.ZUUI

3 . AU IHUKI  IY  UNUtrK WI I IUI I
CORPORATE DEBTOR IS
INCORPORATED / REGISTERED

t(tr(,tD I t(AK. ut- uL,IVtrAt\ttrD.
MAHARASHTRA

+. uuKl -uKAlE lu t r l \ l l lY  l \u lv l t t t r r (  t
LIMITED LIABILITY IDENTIFICATION
NUMBER OF CORPORATE DEBTOR

CIN: U4O102MH2007PTC17 5497

5 . AIJL'KE5:'  UI- I I lE KE('IS Itr ,Ktr,U
OFFICE AND PRINCIPAL OFFICE
(tF ANY) OF CORPORATE DEBTOR

HlocK No. ZUZ &,ZU(,
First Floor, Corporation House,
Mouza Ambazari
Naoour 440010

b . INSOLVENUY UQMMENUEMtsN I  UAIE IN
RESPECT OF CORPORATE DEBTOR

21-03-201(

ES I IMAIE IJ  DA IE  UF  ULUSUKts  UF
INSOLVENCY RESOLUTION PROCESS

17-09-2017

d . NAME, AUUKtss! ' ,  tsMAIL AUIJKtrUsb
AND THE REGISTRATION NUMBER OF
THE INTERIM RESOLUTION
PROFESSIONAL

NAME: Mr. Charudutt Marathe

ADDRESS:
Gomed, 915, Khare Town,
Dharampeth, Nagpur,
Maharashtra - 440010

EMAIL: charuduttm@yahoo.co.in

REG NO.: lBBl/lPA-001/lP-00605
I 2016-17 I 2104

9 . LAST DATE OF SUBMISSION OF CLAIMS z4.u4.zu1 |
Date of Appointment of Interim
Resolution Professional is
10.04.2017 on which date a copy
of order of NCLT, Mumbai in C.P.
No. 43/l & BP/NCLT/MAH|2O17
was uploaded on the was uploaded
on the website.

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench
has ordered th-e 

-commencement 
of a corporate insolvency resolution process against

M/s Gupta Energy Private Limited on21.03.2017.

The Creditors of M/s Gupta Energy Private Limited are hereby called upon to submit a
proof of their claims on or before 24.04.2017 to the interim resolution professional at the
address mentioned against item 8.

The financial creditors shall submit their proof of claims by electronic means only. The
operational creditors, including workmen and employees, may submit the proof of
claims by in person, by post or electronic means.

The claims may be submitted in the Scheduled Forms B,C,D and E in terms of
Regulations 7 , 8 and 9 of the Insolvency and Bankruptcy B-o_ard of India (lnsolvency
Resolution Process for Corporate Persons) Regulations, 2016 by the Operational
Creditors, Financial Creditors, Workmen or Employees and Authorized representative
of workmen and employees respectively as the case may be.

Submission of false or misleading proofs of claim shall aftract

Date:12.04.2017
Place: Nagpur

sd/-
(Charudutt Marathe)

lnterim Resolution Professional


